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    ORDER 

 

PER SHAMIM YAHYA, ACCOUNTANT MEMBER : 
 

These are appeals by the assessee against the orders of ld. CIT 

(Appeals)-28, New Delhi both dated 20.06.2023 for the AYs 2017-18 & 

2018-19. 

 

2. The assessee has taken the following common grounds of appeal 

except the difference in amount :- 
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“1. On the facts and in the circumstances of the case and in 

law, the authorities have erred in confirming addition of 

Rs.1,08,500/- & Rs.2,61,000/- for the AYs 2017-18 & 2018-19 

respectively on account of unexplained deposits into back 

accounts under section 69 r.w.s. 115BBE of the Act.  The 

action of the authorities below is wrong, illegal, misconceived, 

unjustified and bad at law therefore it should be quashed. 

2. On the facts and in the circumstances of the case and in 

law, the authorities have erred in charging interest u/s 234A & 

interest u/s 234B.  The action of the authorities are wrong, 

illegal, misconceived, unjustified and bad at law therefore it 

should be quashed.” 

 

3. Brief facts of the case are that assessment order was framed in this 

case under section 153A r.w.s. 143 (3) of the Income-tax Act, 1961 (for 

short ‘the Act’).  AO made various additions. 

 

4. Upon assessee’s appeal, ld. CIT (A) granted substantial relief but he 

sustained the addition on account of unexplained deposits into bank 

amounting to Rs.1,08,500/- and Rs.2,61,000/- for AYs 2017-18  & 2018-19. 

 

5. Assessee’s plea in this regard was that assessee has filed affidavit 

from his father and brother contributing this amount to the assessee.  But this 

plea was not accepted on the ground that they have low income or that 

source of income is not given in detail. 
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6. Upon careful consideration and perusing the records, we find that the 

amount involved is very small but there is no presumption that the people 

having low income cannot have small savings.  In this view of the matter, we 

set aside the orders of the authorities below and decide the issue in favour of 

the assessee. 

 

7. In the result, both the appeals filed by the assessee are allowed. 

    Order pronounced in the open court on this 28
th

 day of February, 2024. 

 

  

  Sd/- sd/-    

  (CHALLA NAGENDRA PRASAD)                (SHAMIM YAHYA) 

            JUDICIAL MEMBER      ACCOUNTANT MEMBER 

  

Dated the 28
th

 day of February, 2024 

TS 
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